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[Shri G. Lakshmanan]

and walking out. I should like to
know what subject we are discussing
and anything that has been said out-
side the subject should be complete-
ly expunged.

SHRI NAGESHWAR PRASAD
SHAHI: There is no question of any
expunction. Our point is, the Prime
Minister has made such a remark dis-
tinguishing  between the overseas
ladies and Indian ladies.

SHRI G. LAKSHMANAN: Sir, what
is taking place is outside the subject.
Wihat is this?

INTRODUCTION OF MINISTERS

THE PRIME MINISTER (SHRI
MORARJI R, DESAT): Sir, may 1
introduce the new Ministers?

1. Chaudhuri Charan Singh.
2. Shri Sikandar Bakht.

3. Shri H. N. Bahuguna.

4. Shri Raj Narain.

5. Shri Atal Bihari Vajpayee,

SHRI BHUPESH GUPTA  (West
Bengal): Sir, about Mr. Raj Narain,
it is introductional induction. If it is
induction, I can understang it because
he requires no introduction, The
only other thing is, Chaudhuri Charazi:
Singh hag already introduced himself
to us; he has introduced himself very
well the other day when he spoke.
Therefore, it is all right. I am very
glad that Mr. Morarji Desai came to
introducce them before I raised that
point.

REFERENCE TO INCOMPLETE
COVERAGE OF PROCEEDINGS BY
SAMACHAR

SHRI BHUPESH QGUPTA (West
Benagl): Yesterday, Sir, after the
Calling Attention Motion in connec-
tion with the debate on the Budget,
I mentioned the pameg of a number
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of officers who were part of the extra-
constitutional centre of power, men-
lioned in the President’s Address. I
mentioned an officer called Mr
Bhinder, DIG wof Delhi Police, I do
not know why the Samachar has not
circulated that name. Later in the
evening, 1 mentioned the name of
one Mr Misra, Joint Secretary in the
Ministry of Defence and 5 crony of
Mr. Bansi Lal whom he brought from
Haryana. These two names al<o
should have been mentioned because
I have given some names. These
names should not have been omitted
Mr, Bhinder’s name should not have
been omitted by the Samachar. 1
mentioned his name yesterday in the
morning. Today he hag been trans-
ferred to Haryana. But I would like
to know from the Prime Minister, is
it all that, only transfer?

CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC IM-
PORTANCE. .

Grave sitoation arising out of the
acute drought conditions prevailing
in major parts of Karnatak znd in
some other parts of the country

MR. DEPUTY CHAIRMAN: Now
the Calling Attention.

A artET weR WE (9
93W) : IvEETT WEYEA, a7 @
& I fe R afget s 3w
afgemslt & Far famar & 1
AqRAT & AT & FqUiT ST ARy ) .

(Interruptions)

At STEwmfa WO weey AT
FgATE

N qafecew ded ()
At S oA FNw weATE F7 e
AT faer § ag Ysfae gn B gy ?

=N Iuawmfa : IgFT v gar
grg 2 faar smoar
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SHRI MULKA GOVINDA REDDY
(Karnataka): Sir, I beg to call the
attention of the Minister of Agricul-
ture and Irrigation to the grave situa-
tion arising out of the acute drought
conditions prevailing in major parts of
Karnataka and in some other parts
of the country,

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI PARKASH
SINGH BADAL): Mr. Deputy Chair-
man, Sir, until the 31st March, 1974;
the (Centrall'Government used to/grant
assistance to the State Governments
for natural calamities like drought,
floods etc., in addition to margin
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Commission, Central non plan assis-
tance to the State for natural calami-
ties wag discontinued and the margin
money for the Stateg was enhanced.
When, however, the resources ¢f the
State Government fell short of the
requirements of relief; the Central
Government hag been releasing sd-
vance Plan assistance against Plan
schemes to be adjusted ggainst the
State Government’s future entitle-
ments, Thig was done to ensure that
'money js spent only on such Plan
works ags would be productive or
preventive against natural calamities
like flood, drought etc. During 1976-
77, the monsoong had been erratic and
at places deficient with long spells of
dry weather and early withdrawal.
States like Kerala, Karnataka, Tamil
Nadu, Orissa and Madhya Pradesh
approached the Central Government
for gdvance Plan assistance over and
above the margin money available
with them. On the recommendations
of the Central Teams which visited
these States and the High Level Com-

money allowed to each State. From mittee the Central Government have
the 1st April, 1974 on the recom- sanctioned advance Plan assistance as
mendations of the Sixth Finance indicated below:—
Cropped Population Margin Advance
State area affected money Plan
affected available Assistance
(lakh ha.) (lakhs) (lakhs) sanctioned
by the
Central
Govt.
(lakhs)
Kerala 2:52 30-15 30 150
Karnataka (originally reported) 82 talukas 82-72 191 760
Tamil Nadu 8-14 9970 152 1875
Orissa 298 Blocks 105-39 358 510
Madhya Pradesh 473 6300 341 Under con-
sideration
ToTAL 1072 3295
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The Government of Karnataka ap-
proached the Central Government for
another visit of the Central Team gs
the drought conditions were report-
ed to have extended to 35 more talu-
kas. I have since decided {0 gend a
Central Team in this month {1, assess
the situation in Karnataka.

The Government have 18.6 million
tonnes of food-grains in stock end
are in a position to supply whatever
quantities of wheat and milo are
needed by the State Governments
in order to meet the requirenii:nts cf
the Public Distribution System. The
Central Government have reduced
the price of milo from Rs, &5 per
quintal to Rs. 70/- per quinilal with
effect from November 1976, The de-
mands of foodgrains of Karnataka,
Kerala, Madhya Pradesh and Orissa
are being met in full. Karnataka
Government have been informed
that they should issue asx much
quantity of milo as possible parti-
cularly in the drought affecled areas
ang the Central Government would
make available to the State whatever
additional quantities of milo are re-
quired. Even though {the Ceniral
Government have been allotting 20000
tonnes of milo every month to the
Karnataka Government, the off take
against this allocation hag beer only
about 10,000 to 11,000 tonneg per
month. The requirements of rice for
Karnataka are met from tue stocks
procured by them and in view of this
there is no demand for rice. In fact,
the Karnataka Government wanted to
export some rice to other Stateg but
the Central Government had advised
them not to do so in view of the
drought conditions developing there,
Even then, the State Government
decided to sell 25,000 tonnes of rice
to Kerala Government.

The Irrigation Commission, (1972)
and the Ministry of Agriculture and
Irrigation identified 88 districts in 12
States which are drought -pronz. These
include 13 districts in XKarnataka
State. About 12 major/minor irriga-
tion schemes have been taken up in
some of these districts during the
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Plan periods. The State Government
have also beep advised to take up more
schemes in these areas for cunserva-
tion and optimum utilisation ¢f the
available water resources, An or-.
ganisation hag been createq i the
Central Water Commission g carry
out indepth studies of Llhe identified
drought districts/tehsils with regard
to availability of water aad their
present and future requirements with
a view to prepare schemes for trans-
fer of surplus waters from t*.: adjoin-
ing river basin where feasibie.

The Government is fully aware of
the need for a comprehensive nation-
al scheme to mitigate the severity of
drought. The drought-prone areas
programme was launched to reduce
the impact of droughtg in such areas.
Seventy-four districts wholly or part-
ly, in 13 States have been indentified
as chronically drought-prone areas.
The strategy ot development includes
management of irrigation resources,
soil and moisture conservation and
afforestation, restructuring of crop-
ping pattern and pasture development,
changeg in agronomic practices, live-
stock development and gevelecpment
of small/marginal farmers and agrl-
cultural labourers, Sustained efforts
over a long period of tin.. would be
needed to bring these areag at lcast
at par with developed areas of the
country,

off AR TR WE : Ay S
Tl ¥ www gEdl #7 9uW I &
Y WTT FT AT g A0 AT T ¥
g gu Y fagsft sy &1 9w w1
WL mA, SAar Rt F we
gu o ag a7 Wit 1 FEER F7
W@ § 1 Swar gef & fafree sAar
aET F7 s ST @ § ey qaar
@ |

g & A (s @ gveaAmi)
AR WG owor fgey A &
SHRI MULKA GOVINDA REDDY:

Mr. Deputy Chairman, Si-, unprece-
dented drought conditicns are prevail-
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ing 1n parts of Karnatala z-s! Andhry
Pradesh and alsg in parts of Tamil
Nadu, in Orissa and other places. I
have received a  message from
Karnatka to say that 117 jalukas n
17 districts out of 19  diitricty  in
Karnataka State were affected by
the acute drought situation, Nearly,
16,000 villages are affected. Fourteen
million people including 13 lakhs
agricultural workers are affected by
thig drought situetion

Sir, on 31st of August 1976, I along
with some otuers had tableg a Call-
ing Attention Motion drawing the at-
tention of the then Government tothe
acute famine situation prevailing in
Karnataka and other places. About
25 Karnataka MPs. had met the
then Prime Minister on the 25th of
August and had asked for a Central
team to be sent to Karnataka (o sur-
vey the situation. The Central team
was sent and they visited the State
on the 16th and 17th of September
and submitted a report. The State
Government had again askeq for a
second team to be sent there. I am
glag that the Minister has now said
that he is sending a second team to
study the situation there.

-

So far, the Central Government
_ has given assistance of Rs  7,60,00,000
to the State Government. The situa-
tion in Karnataky is so serious and
the problemg are so many that the
amount that has been so far ganction-
ed by the Central Government is
very very inadequate. There is dearth
of drinking water in thousands of
villages which are affected in these
talukag and there jg dearth of fodder
and many catlle have died. Distress
sale of cattle has been going on in the
State of Karnataka. Sir, minor irriga-
tion works have been undertaken to
provide some relief works. Every-
day, about 5 lakhg of people are to
be provideg with some work so that
they are able to earn their livelihood,
Unfortunately, the resources of the
State are not enough to permit the
State Government to undertake this
task, The ameunt of Rs, 7,60,00,000
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sanctioned is very inadequate and be-
fore, 1974 whatever amount had been
sanctioned by the Central Govern-
ment and the State Government for
meeting this drought situation and
other calamities, has been given by
way of grant or by way of loan and
has to be recovered from the State
Government within the course of ten
or twenty years. But, now, after the
Sixth Finance Commission’s report
ang recommendations, the (Central
Government is deducting whatever
money was given by way of assis-
tance to the State Government, from
the State allocation. Thig system
should change and they should re-
vert back to the old gystem that what-
ever assistance is given to the State
Government, that should be recover-
ed in instalments in 20 or 30 years
and fifty per cent of it should be
treated ag grant.

Mr, Deputy Chairman, these are
all chronic drought areas of Karnata-
ka State and Rayalaseema ig also a
chronic famine area and there should
be an authority to go into these
questions. ...

SHRI LOKANATH MISRA
(Orissa): There are alsg parts of
Orissa which are chronically affected.
Kindly include them also since you
have got the chance.

SHRI MULKA GOVINDA REDDY:
You are weleome to put the case of
Orissa before the Minister.

So, I would urge that the Central
Government should appoint 5 Com-
mission to go into the question of
chronic famine conditions prevailing
in some parts of the country, parti-
cularly, in Karnataka, (Rayalaseema
and Tamil Nadu ynd other areag and
this Commission should find out the
reasons and also find out the solu-
tion to prevent recurrence of these
famine conditions within a period ot
ten years. Sir, in Karnataka, the
State Government had conducted a
survey for locating the Bhadra project
in Chitradurga district, This would
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help some three districts in the State
which are all famine-affected areas.
The river water disputes between
Karnataka, Andhra Pradesh, Maha-
rashtra and Tamil Nadu are coming
in the way of implementing this pro-
ject. Now that powers have been
given to the Central Government
under the new Constitutional gmend-
ments, these disputes should be sol-
ved amicably ang these disputes
should not come in the way of im-
plementing thig project which is go-~
ing to help large partg of the State
with irrigational facilities. I would
like to ask the Government whether
they are going to assist substantially
the State Government injmeeting the
famine situation in the State satis-
factorily, I would like to know
whether they are going to revive the
old system of giving 50 per cent ot
the assistance as loan and 50 per
cent as grant. I would also like to
know from the hon, Minister whether
he is going to appoint a commission
to study the situation so that propen
stepg could be taken to eradicate the
course of famine in thig country.

SHRI PARKASH SINGH BADAL:
Mr, Deputy Chairman, Sir, I have
already explained in my statement
the procedure in regard to the sanc-
tion of amounts. I have said in my
statement that the system which was
there previously has been changed.
I cannot just now change that system.
But I would consider hig proposal.
Ag regards the sending of a second
team to study the problem and to as-
sess the situation, I would certainly
send a second team in this month.
This would be 3 very high level team.
After the team reports, I would do my
best to gsolve this problem. I would
also consider his proposal in regard
to the commission,

ot @it @ (ISET) : feed
A AR, ¥ U e angw wy
TR T WEAT § #E § @7 aw
fram § 21X ag =eet o R sy
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AR fa=ms &1 fawmr o & grgren
g |

#fy Tk fag (gfamom) @ osEr
fad Irfte & (6 3 150 208 Y fagea
F A TT FA |

st @t @ : Sumwnfs Gy,
& werE wa S ¥ quAT ATgar
ffrmmaraFs SRR A 37 &
AT AT § {6 HT, FAlew, aframe,
IHET AR wew saw ¥ foew amw
ST ¥ fow a0F & oAarw ger 39
13 f9@i ¥ 208 @@ ¥ g%
9T A7 W g@r 951 97 1 zEfay #
AT Jefl WG § ST A7 FRaAT §
fF 1 ag ag saaw@w f& IS0
IIFIR &1 AT ¥ 7% G FT A7
frags foar @ a1 99 & WAEK
FIT 78 9Er & 5 50 F0T 7Oy #A
WEAAT T AT I FE T A A
AR fUed aslw 9@ & ST
@I &1 5 FUT 10 1@ AT
Faa fear 91 1+ zfayr & s@dEE
el Y& AT g § e s sw A
X g f& Uvg @ 9 50 @S
FX AT FT A/ F7 F G T I
T & 5 FOT 10 9 w97 faur,
99 B QU F& ¥ A7 Ay q6r
St % @=a § 7

g&lt gFT sfdimw sdog 9 12
T § 88 =t F1 wF1w M @
FATHT G FTAEUTFIE | § wraag
well Sft & ST Awear g f osfame
FHITT 7 1972 § HodAT fgye € o |
Al IuF FER S qE@EET gATE I
§ 2 359 1 99 w1l fFamy w1 a9
g AR g™ FI A FHOET TAH
7 ora & I8 & fFam @Y ArameE
# Q¥ qv9 ¥ WiT BT T 7 H WM
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sTa & R Fgl faer " g0 A9
@t fa Irar & Y g 0 feafa
g

& Hell 7T & F15aT Tngar g 6
sfeton wdftaw & s fawifed 2
ST 9Y, i @ AT M, T F05
Frateaad gan g A afe fred
THL IFFT  FIE09 FH 3 AU
HAEA W F AT A a5 ST AT ATGAT §
fr qqu aTETT AT TAFHT 3G A
¥ g7 FTIATE FIH qTAT |

: drgT gt A ag & F Swar

IR 1 2 %) IEEIR A9TET &
g1z g G fFar g fF  d=ediy
FIFAT § qrAe 9f@qa ger | qr &
wedl wgem § 91 ArTAgarg. 9 S
QERIET 5973 § @ afen) § g@ v
TR &1 WX § gifag fFo g 2
M zfae qTFT ITHT qgar
g W 77 IIE & T GWFIX A &g
FFR ¥ P AT §, T g
difeg, =i wEFH 97 wwe q f”
arfew 7 g5 a1 #41 gawr & fag sw=
RIATF FATL AT FH Gar ¢ zafeg
Y 9aT ZAT U g 9@ w99
g fr 5o qwg & gw exwy &, ooy
¥ 30 @7 A@ i FAr ¥ 3O
AOET F39 § AR gE-UE, gq06) |
S 97 9 I AT gar g ar agr
T ST AL ATHT H7g G &
W AT @ 1T TS0 TTE &1 &0
AIHETT UF araTE, us-as-aw feeqr
QYT 3 T g 4T I9E FIT GHIMEH
T gt & 1 gafag & @&t wEEd
¥ wgm fF ag st sfciom wdmw S
fawrfad €, o) & 37 sif@d qam=
g1 5 o avg & 99awtg qQeEr
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@R qfafqa &1 9Rdl § 6
qfafag fafa & @ aw@ & @
FT HI AT E WX GG GG F AT
frear &, @ 5w fawfas § q@ &7
T @ 19 g ¢

SHR1 PARKASH SINGH BADAL:
Mr. Deputy Chairman, Sir, the
hon. Member hag asked about
the Orissa situation. As regards
the Orissa situation, the rain-
fall 1n the State ranges from
1000 to 1500 mwm. This State iy also
subject to recurrent drought, Dur-
ing the last 60 years, the State faced
about 21 mild droughts, 12 moderate,
4 severe and 2 extreme droughts,
The State Government reported on
15-10-1976 that a seripus drought
situation had developeqd following
failure of monsoon rain during the
crucial months of September and
October, A Central Team visited
the State in the last week of Novem-
ber. In 1976, though the agricultur-
al season started somewhat late due
to less than normal rainfall in June,
the rainfall in July and August was
sufficient but tihere was sudden break
of rain from the middle of Sepiem-
ber and dry spell has been continu-
ing since then. According to the
State Government, gut of 3830 Gram
Panchayats, 3341 Gram Panchayats
in 13 districts have been affected in
varying degrees by droughts. After
detailed consideration, and on the re-
commendation of the Central Team
and the High Level Commiltee, the
Government sanctioned advance Plan
assistance of Rs, 510 lakhs.

SHRI R. NARASIMHA REDDY
(Andhra Pradesh): Mr. Deputy Chair-
man, Sir, I will refer to the drought-
prone gareas of Andhra Pradesh. It
does not mean that there are no
drought-prone areas in other States.
I will leave it to the other Members.
Particularly, in Rayalaseema which
is a chronic drought-affected area—-
it is almosgt a chronic famine area—
there is one Anantpur District,
where the average annual rainfall is
about 8—10 jnches, A year ago, an
expert team had visiteq Rayala-
seema and they said that if
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permanent measureg were
noty taken, thig particular dis-
trict would be in potential
danger of becoming a desert. Sir, we
can easily see the signs of desert in
that district. There are small hil-
locks, where now we do not find a
single tree. Even the turmeric trees
which are supposed to be drought-

certain

resisting  trees, have withered.
Ag a result of this serious
famine and drought situation

thig year in parts of Anantapur Dis-
trict, the poor labourers are finding
no work because there wag no agri-
cultural operation. This area main-
ly depends on rainfall gnd if the dry
farming is not there, the agricultural
labourers do not get any work, There-
fore, nearly a lakh of people have
gone out of the District in search
of employment. Thig is the situa-
tion, Sir, in that area. @ The normal
procedure was that whenever there
was a famine situation; or a near-
famine situation, the Government
woke up at the last moment and then
pumped some money into the relief
works—either giving} doles, or free
food packets or starting some road or
earth works. Sir, the experience has
been that the money which had been
pumped into these things had, of
course, been spent, the labourers did
find work, but all the money which
was spent went info  unproductive
works. We have been telling here
that whatever relief money is sanc-
tioned, it shoulq be spent in produc-
tive works so that for future this
problem is attempted to be perma-
nently solved. Sir, I would, there-
fore; suggest to the hon’ble Minister
to consider these few pointg,

The most important thing and the
first thing to be taken up is regarding
the gupply of drinking water. There
are certain villages—quite a pumber
of them—in Rayalaseema and in cer-
tain areas of Telengana where even
today the drinking water is gearce. If
that is the gituation today, you ran
well imagine how it will be in the
month of May. In these areas, deep
bore wells have to be dug and at least
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drinking water should be provided {o
these villages.

The second thing ig about minor ir-
rigation works. There are lots of
minor Airrigation tanks which have
been repaired and there is p possibi-
Ity of new tanks being constructed,
In certain areag even if there is no
land to cultivate, tankg in the nature
of g reservoir would have to be con-
structed so that the ground water
level is raised. Thig is another mea-
sure which ghoulg be taken up.

Sir, this drought situation has come
about, in my view, mainly because of
the destruction of forests. I have
been saying in this House repeatedly
that unless we protect the existing
forests and improve the forest wealtl
of this country, we will not be able tt
correct the imbalance in nature which
results in the erratic monsoons which
we are experiencing., Therefore, this
also should be taken up as an impor-
tant permanent measure.

The last thing I would suggest is
that in these dry areas, the rainfall
has very much decreased. It would
take a long time to bring it to the nor-
mal by improving the forests. Mean-
while, what should be done? We
should have certain crops and grasses
and such other things which would
grow with the minimum rainfall, Sir,
we have a unit in Jodhpur in Rajas-
than called the Central Arid Zone
Research Institute. There was a pro-
posal to have a unit of this Institute
in Anantapur in Rayalaseema to study
those conditions in which certain gras-
ses can be grown and on the basis of
those grasses, sheep-farming can be
developed. Then certain pulses and
other things which can grow and re-
sist the drought situation—all this re-
search work has to be done. We
have already sent this proposal from
the Indian Council of Agricultural
Research. I would request the hon’
ble Minister to look into this and see
that this branch of the Institute is
immediately opened as one of the per-
manent measures. Thank you, Sir.

SHRI PARKASH SINGH BADAL:
Full Anantapur district is covered by
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DPAP programme. No Central assis-
tance for drought situation has been
asked for by the State Government.
We shall consider it as soon as the
State Government reports. Ananta-
pur district has been given Rs. 4 crores
by the Centra] Government in Drought
Prone Area Programme in the Fifth
Five Year Plan.

SHRI VEERENDRA PATII, (Kar-
nataka): The hon’ble Minister was
pleased to say just now that he is go-
ing to send a second team to Karna-
taka very soon. I would like to know
how soon he is going to send the sec-
ond team and what is the time requir-
ed to assess the situation and to sub-
mit a report to Government of
India. I fully agreeq with the
view expressedq by my hon’ble
friend, Shri Mulka Govinda
Reddy, that the situation is really
serious. Therefore, some immediate
action ig called for. I would like to
know when the second team is going
to visit Karnataka, when it is likely
to submit its report to the Government
of India and when the Government of
India is likely to take a decision on
the basis of that report,

Further, I would like to know what
is the total amount spent so far on
providing relief works in the areas
which are affected by drought in ad-
dition to the amount that has been
sanctioned by the Government of
India, that is, Rs. 7.60 crores . The
hon, Minister was pleased 1o say
that he hag sanctioned Rs. 7.60 cro-
res. Thig is advance Plan  assis-
tance. Sir, I agree with the
hon, Minister that it is not the time
for us tg reverse the decision of the
Finance Commission because, then
another Finance Commission has to
sit and make recommendations and
then only the Government of India
can reverse the decision. Till that
time we do not mind if advance Plan
assistance is given to the State Gov-
ernment. In addition to the advance
Plan assistance of Rs. 7.60 crores that
hag been provided, I want to know
what is the amount spent by the State
Government for providing relief
works. I agree with another hon.
Member who has said just now that
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it is not difficult to identify the areas
which are chronically drought-affect-
ed because, it is g chronic problem,
Every year we discuss here in this
House and alsp in the Lower House
that there 1s drought in some parts of
the State and in other States also
So, it ig not difficult to identify the
areas, Therefore, instead of spending
ad hoc amounts for relief works, the
Government of Indig should, even at
this late stage, think of some perma-
nent measures. Fop example, I can
say that in the Bijapur area in Karna-
taka, we have taken the concurrence
of the Government of India for the
Upper Krishna Project which is sup-
posed to be the biggest irrigation pro-
ject but very little amount has been
spent on it. If more amount is spent
on it, then it is possible to irrigate
more area Which is drought-prone.
Like that, why not think of some per-
manent measures instead of spending
amounts on on ad hoc basis? And most
of the amounts spent on an ad Hoe
basis are going to pe infructuous
and unproductive. Therefore, I would
like to know whether the Govern-
ment of India even at this late
stage, ig thirking of a permanent
programme for the  drought-prone
areas.

SHRI PARKASH SINGH BRADAL;
Mr. Deputy Chairman, Sir, ag regards
sending the team, I have already as-
sured you that a team will be sent in
this month and the team will be ask-
ed to send its report tg the Govern-
ment as early as possible. As regards
the marginal amount, ag I have al-
ready stated, Rs. 191 lakhs is at the
disposal of that Government and they
can utilise this amount for the
drought affected people. Sir, a5 I have
already informed you and througn
you, the House, we at the Centre have
got a certain procedure. We give
Central assistance to the State Gov-
ernment and it is entirely the job of
the State Government to do the whaole
thing there. My position is tg solve
the food problem. We have got suffi-
cient food there and there is no prob-
lem with regard to that. As regards
assistance, Rs. 191 lakhg jis already
at their disposal, ang after the report
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of the team is received we wii]l consi-
der the matter further.

SHRI LOKANATH MISRA (Orissa):
Mr. Deputy Chairman, the reply given
by the hon. Minister is very disap-
pointing. The fact that he said that
the money is given by the Ceniral
Government to be gpent by a State
Government ig all right, but the fact
remains that when the State Govern-
ments ask for, say Rs. 50 crores in
the case of Orissa, and may be much
more in respect of other States, they
sanction only about one-tenth or less
than gne-tenth of the money asked
for. I fully agree with my friend
from Karnataka who said that ad
hoc arrangements do not lead us any
where to solve the severe drought
situation in the country. There must
be some policy, some planning regard-
ing long-term arrangements top save
the people in the drought affected
areas from famine. Nothing hag been
said by the honourable Minister on
that. He did not touch that point at
all in spite of repeated reminders py
the Members. He did not say as to
what is going to be the policy of the
new Government in regard to the
drought-affected areas. May I know
specifically from the honourable
Minister as to what the recommenda-
tion of the Central team that visited
Orissa was and how the Central Gov-
errment arriveq at the gpecific figure
of Rs. 5 crores gdd when the State
Government had asked for Rs. 50
crores. What was the basis? I would
like to know whether it was accord-
ing to the recommendation of the
high-powered Central team that visit-
ed the State and reported the matter,
or whether the Central Government
came to some ad hoc decision in order
to throw some money into the area
to give some temporary relief to the
people of this area. If that is so, I
completely agree with my honoura-
ble friend from Karnataka that all
money goes waste, nothing productive
comes out of it. If they could add the
grant for three or four years and give
it to certain famine-affected areas
which have been continuously suffer-
ing from famine, then they could
have giveén them some projects and
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helped them. And that could have
saved the areas permanently or tem-
porarily from drought conditions.
There are areas in Orissa which have
for the lasy 7 or 8 years, or may be 10
years, been constantly getting these
ad hoc grants which are ultimately
going waste because the unproductive
works do not contribute in any way
towards progress in the field of irriga-
tion.

SHRI PARKASH SINGH BADAL:
Sir, ag regards the formation of the
new policy, I will keep in mind the
suggestions made by all the honour-
able Members. I hope that the policy
will be clear after some time.

SHRI LOKANATH MISRA: What
was the amount recommended?

SHRI PARKASH SINGH BADAL:
That high-powered Committee con-
sists of the Members of the Planning
Commission and Secretaries of Minis-
try of Agriculture and Irrigation and
other Departments. They assessed
the whole situation and recommended.

SHRI LOKANATH MISRA: What
was the recommendation made by
them?

SHRI PARKASH SINGH BADAL:
Whatever they recommended, the
Government sanctioned,

SHRI LOKANATH MISRA: They
had recommended Rs. 5 crores.

SHRI PARKASH SINGH BADAL:
Yes. The system is thal we receive
the memorandum from the State
Government and then we send a team
and on the basis of the report of the
team and the recommendation of the
high powered committee the Govern-
ment ganctions the amount.

REFERENCE TO ALLEGED SPATE
OF ENCROACHMENTS ON LAND
IN DELHI

SHRI KHURSHEED ALAM KHAN
(Delhi): Sir, I wish to draw the atten-
tion of the Government to the reports
of spate of encroachments on land
which have started taking place in
various urban localities of the Union
Territory of Delhi. Thig is a recent



